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CENTRAL ADMINISTRATIVE TRISUNAL PRINCIPAL BENCH

CopNode3/2009 EIN 0A -2053/200 0 .
New Delhi sDated this t he 237 day of APRIL L2001
HON'BLE MR,S.R.ADIEZVICE CHAIRMAN(A)%

HON Y BLE DRLAG SVEDAVALLI memeﬁa(a)

Gulab Bhatil! N
House No 111/G,uard No;“g

Near mco School, Kishangarh,
PO Vasant Kunjy .
New Delhi =70 o oo oo Applicantd

(By Advocate: Shri Ranbir Yadav)

o .
“‘-‘\I*ersu s

15 Mrd Mahara j Krishna Kaw'y
Secretary?
Ministry of Human Resource: Development'*

(Deptt of Secondary Education of Higher Educatlon),
Shastri Bhauwan
New Delhi&11

2d Dr.s(mrs)Pushplata Targ:ja,.
Directory Central Hindi - Dlrectorate,
Mlnlstry of Hman Resource Development, .
( Deptt"g of- Seoondary Education & HighelrEducéltzl.on),,'s

West Bloe k<75 R "K.Puram,
New Del hi=66, eeesCoOnteEmnor.
Respondentsg ! ?

Heard applicents' counsel on CP No.1873/2001
alleging cqntumapious'dis,obedienc,e of the _Tribunali-'-s
order dated 1991092000 in 0A No:205%/20003
] : . P T 'n‘ -
23 By that order respondsnts L®re directed to digp ose
of applicant's representation by a detailed,speaking and

T easohed order‘iﬂ

33 . Respondents have issued the aforesaid order on

4‘?1"32001 (Annemre-cp-d) uh:.ch is now lmpugned‘ﬂ

43 S If ,applicant.is_aggri.e.ved. by the aforesaid order
dated 4.152001, the remedy is not through a Cp as has clearly
been .hsld by the Hbn'ble Supreme Court in Jﬁs:parihar Usd
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ddpuggar & Or<d 3T 1996 (9) sc o8
5 ' Giving liberty to applicent to agitats

his grievance in accordance with lau, if so advisedi

19 .=l

the CP is disnlssed’* Notices dlschargesf‘i
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( oREAG: ’\IEDAUALLI ) (s, ‘sADIGE )
MEMBER (J) VICE CHAIRMAN(A)
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